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Government of J 
Crvil Secretariat ~:mu and 1\a~hmu· 

S . me Departmc:nt 
rmagar/Jammu. 

NOTIFICATION 
Jammu, the ')bTL D ecembcr, 201D 

'-11" . SO . .-Whereas, on 28-06-2019, SHO 
an mformat10n through reliable sources to th p /S Chadoora received 
Ahmad .Kha~ S/0 Abdul Ahad Khan R/Oe effect that one Bashir 
voluntanly g1ven shelter to terrorists f b ~und-Checkpora had 
terroris ts were looldng for an opportuo . anne Je~ outfit and the . mty to com•mt · J terronst act, and nu senous grave 

2. VVhereas, a Cordon and Search Operat' 0 (CASO 
by police and army personnel of 50 RR Ca~ ~ha . . } was lau~c~ed 
terrorists were asked to lay down their arms/amm tt~tit~amh. Th~ h'thng 

· · h , . . um on, owever the 
terronsts WJt an mtentJOn to lcil1 fired upon the s 't r. ' · . , . ' ecun y 10rces and m 
sclt detense, the sec.unty forces retaliated. In the ens i fi h 'd 'fi d . u ng gun g t, one 
um entr Ie ten·ons~ got killed and one managed to escape from the 
spot. Arms/ ammumtiOn viz AK 56 Rjfle = 0 1 No. AK 56 M · 

N , L' d f , agazme 
==OS o s, tve roun s o AK rille == 56 No's Hand Grenade= 01 N 
M R. fl M · J ' 

0
•· 4 I e agazme = 01 No. and Pouch= 01 No. were recovered from 

the encounter site; and 

S. W hereas, a case FIR No. J 12/2019 VIS S07-RPC, 7/9.7 A Act, 
18, l 9, ~0 Unlawful Activities (Pre\'ention) Act was l'egistered in P /S 
Chadoora and investigation was taken up; and 

4. Whereas, during the course of investigation, the dead body of the 
terrorist was identified as of a foreign terrorist namely Abu Zarar @ 
Hanzullah Baloch. Investigation conducted revealed that the deceased 
terrorist was hiding in the house of Bashir Ahmad Khan SIO Abdul 
Ahad !\han RI O Gund Checl{pora Kralpora, who alongwith h1s two 
sons namely Muzalfar Ahmad and Mudasir Ahmad l{han were working 
as OGW's of the JeM terror outfit and were voluntarily providing 
shelter and other facilities to the terrorists. Accordingly Mudasir 
Ahmad 1\han and M uzafHtr Ahmad Khan both sons of Bashir Ahmad 
Khan (both residents of Gund Checkpora Kralpora) were called .for 
questioning. During questionmg they disclosed that they were workmg 
a~ OG\V'~ of JeM outfit. They also disclosed that some days back one 
Munzoor Ahmad Bhat @ Man 1\han @ Man Mistery RIO Wanp~ra, 
T. h · · ·st • r'11 l1'1s pri\ ate veh1de 

1n1c rpora, Pu!wama brought two rrorr s 



(Aito-800) bcanng registration No. Jl'\OIAF'-4JO . 
they stayed for the night. They disclosed fl 9 to theu· house, where 
purchased a motorcycle without regist . ~ther that they have 
Ahmad Najar S/0 Abdul Ahad Na.Jar R~~~~h 

1
° from one Muneer 

30,0001- tor carrying terrorist activitie ;c {pora Kralpora @ Rs 
disclosed that he received arms/amm .h s. & ccused ~uzaffar also 

unl~~on om terronst h' h h had concealed in his house. Accordingly nece s, w · 1c e 
d d b ssary memos to this effect were prepare an su sequent to the dlsclo . f 

d I'\h I A . . SUie o accused Muzaffar 
Ahma N • anp arms ~~~Itlon viz, Grenade =01 No., AI< 47 Rounds 
= 2S od s~ osth~rsho e o~tfit= 10 No's and other articles were 
recovere 1rom IS ouse. Dunng further investigati· 1..: 

1 
(Al 

b . . . on veJUc e to-
800) eanng registratiOn No. JK01AF-4109 was rec d/ · d . , overe setze on 
the mstance of accu~ed Muzaflar Ahmad Khan and Motorcycle was also 
recovered on ~he Instance of accused Mudasir Ahmad Khan and 
recovery and se1z~re memos were prepared and provision of section 

25 of UAP Act were followed; and 
5. Vvhereas, on the basis of statement of witnesses, seizure memos 
and other evidence, the I.O has established a prima-facie case against 
accused I. Muzaffar Ahmad 1\han SIO Bashir Ahmad Khan RIO Gund-
Checkpora Kralpora, 2. Mudasir Ahmad Khan S/0 Bashir Ahmad R.han 
RIO Gund-Checkpora Kralpora, S. Manzoor Ahmad Bhat S/0 Gh. 
Mohammad Bhat RIO Wanpora, Timchipora, Pulwama, for the 
commission of offences punishable VIS 18, 19, 2S, S8 of Unlawful 
Activities (Prevention) Act, 1967 and against accused 4. Bashir Ahmad 
Khan S/0 Ab. Ahad 1\.han RIO Gund Checkpora, Kralpora for the 
commission of offences punishable under section I8,19,S8 of ULA(P) 
1967 and U/S S07 RPC, 7127 A. Act, 16,20, 2S ULAP Act against 
deceased terrorist namely Abu Zarar @ Hanzullah Baloch and the 
escaped unidentified terrorist and investigation of the case has been 
closed as proved against them; and 

6 \Vhereas the Authority appointed by the Government of Union 
' · ) f ti .J:r- ofthe Territory of Jammu & 1'\ashmir under sub-sectron (~ o se: on D 

Unlawful Activities (Prevention) Act, 1967, has mdependently 
scrutinized the Case Diary flle and all the other r~levahnt d~.cu.men~ 
relating to the case and has come to a definite conclus!on t at td Is IS a 1 ~ 

. . inst the sa1d accuse persons. case for accord of prosecutiOn sanction aga 
and 
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7 Whereas, after perusing the Case Diary the 1 d • . . . • re evant ocuments 
and al~o talo~g mto consideration the observations/views of the 
Autho\tty appomt~d under sub-section (2) of section 45 of the Unlawful 
Activities (Preven.tJO.n) Act, 1 96_7, the Government of Union Territory of 
Jammu & l{a.shmtr IS ~f the Vlew that there is sufficient material and 
evidence avrulable agamst the accused persons for their prosecution 
under the aforesaid provisions oflaw. 

Now, therefore, in exercise of powers conferred by sub-section (2) 
of section 1·5 of the Unlawful Activities (Prevention) Act, 1967, the 
Government of Union Territory of Jammu & Kashmir hereby accords 
sanction for launching prosecution against the accused persons namely; 
1. Muzaffar Ahmad Khan S/0 - Bashir Ahmad Khan R/ 0 Gund-
Checkpora Kralpora, 2 . Mudasir Ahmad Khan S/0 Bashir Ahmad Khan 
R/ 0 Gund-Checkpora fu·alpora, 3. Manzoor Ahmad Bhat S/0 Gh. 
Mohammad Bhat R/0 Wanpora, Timchipora, Pulwama, for the 
commission of offences punishable U/S 18, 19, 23, ss of Unlawful 
Activities (Prevention) Act, 1967 and against accused 4. Bashir Ahmad 
Khan S./0 Ab. Ahad Khan R/0 Gund Checkpora, Kralpora for the 
commission of offences punishable under section 18,19,38 of ULA(P) 
1967 in case FIR No. 112/2019 of Police Station Chadoora. 

By order of the Government of Jaminu& Kashmir. 

No. Home/Pros/197/2019 

Sd/= 
Principal Secretary to the Government 

Home Department 

Dated: >-b .12 .. 2019 

Copy ~o:- . a1 fP li J&K Srinagar. This has reference to his letter 
1 Drrector Gencr o o ce, fi PHQ 
. N Le al/Sanc/ 115/S/20 19/6758 1-SS dated 20. 11.201? rom . . 0

· g "th ipt of which may kindl) The CD file in original is returned herewi , rece 

he acknowledged. D~partment of Law, Justice & 
2. Secretary to the Government, 

Parliamentary Affairs. (w.7.s.c.) to the Government, Home 
s. Privat e Secretary to Principal Secretary 

Department. 
4. Stock file, (;/;:~ 

-====~~;;::J£"-;.,:.;#'t ~ ., .... ,. 
J - der Secretary to the Government 
~ Home Department 
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